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Heard Shri k3.Mohanty...3, Advocate for 

the Applicant and Shri A.K.OsC, 3r.3tanding 

Ccznsel for th Respondents and perused the 

materials available on record. 

Non allothient of quarters in favo.ir 
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of the Applicant at Balas ore/Chand ipu r is the 

subject matter of grievance raised in t

As 	

his O•A, 

it appears, presently no quarters is &ying 

vacjnt to be allotted in favcxir of the Applicant. 

In the said premises, Shri Mohanty for the 

Applicant states that the case may be directed 

to be cons idered by the Respbndents for being 

allotted a quarters as and when a vacant quarters 

is made available. 

In this view of the matter ,having 

heard the learned coinsel for the applicant and 

Shri A. K.Bose, learned Sr.$tanding Co..insel (who 

has also filed a cointer in this case), Responden 

re directed to consider the case of the 

Applicant to provide him a suitable quarters)  

as due and aissible under the relevant Pules 

governing the field,in the event a quarters 

EalLs iacant in near futhre. 

This O.A. is disposed-of as abwe. 

NO costs. 
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Respondents and free copies of this order e 

also mad available to the learned coinsels of 

oes. 	 k ) 
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